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and will sse that any commitment rhade by
the Government is honoured.

The Ljon. Member said that the Govern-
mest only speaks, It does mot act. Ido
not think that. The CPI Member said that
in July Session Government should bring in
the Bill. 1 will now say that the Government
is intending to bring a Bill for nationalisa-
tion within this Session, 1 think within this
we shall have this Bill and it should be sent
to the Joint Select Commuttee.

With these words, I fec], and the Hon'ble
Members will feel, that the Government is not
sleeping over it. Government is not intend-
ing to dole out the money. It is not that the
Government has not kept its commitment.
Government 18 trying to bring the Bill for
nationalisation 1n  this  Session of Parliament
and it will go to the Juiat Select Committce,

MR, CHAIRMAN : The question 18 *
“That the Bill to amend the Gencral In-
surance {Fmergeniy Pronvisions) Act, 1971,
he taken into consideration.”

The Motion was adopted

MR. CHAIRMAN : We now take up
clause-by clause consideration

As there aie no amendments, 1 will put all
the clauses to the vote of the House together.
The question is :

“That Clauses 2 to 4 stand part of the
B

The motion was adopied.

Cluuses 2 1o 4 were added to the Bill

Clause 1, the Enacting Formula and the
Tule were added to the Bill.

SHRIMATI SUSHILA ROHATGI : 1
beg to move :

““That the Bill be passed”
MR. CHAIRMAN : The question is :
“That the Bill be passed™

The motion was adopted.
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SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : Sir, I beg to
move® :

“That the Bill further to amend the Sala-
ries and allowances of Members of Parlia-
ment Act 1954, be taken into considera-
tion.”

Sir, this a very simple measure As brought
out in the Statement of Objects and reasons,
the objects of this Bill 1s to prowvide two of
our colleagues 1n this House, 1epresenting the
Unton Territory of Andman & Nicobar
Islands and the Union Tcrritery of Laccadive,
Minicoy and Amindive Islands the facilty of
one free non-transferable pass each which will
entille them to travel at any time by the high-
est clasy by sicamer to aad fro any part of
his constituency and any other pairt of his
constituency or the nearest port in the miin-
land of India. This 1s coterminus with the
facilitres already avardable to members under
the Idenuty  Card cum-Railway pass in terms
ol section 6 of the Act. Subsequant to the
introductson of Bill in Lok Sabhia on the 20th
December 1971, a suggestion was made that
the steamar pss proposed to be given (o two
Members should cntitie them 10 take the
spouse and a servaat with them as is the case
with the rail journeys. This suggestion was
examined and it was agreed that this facihty
might be extended to the two Members.
Accordingly, I have given nouice of moving an
amendment to the Bill. This amendment sesks
to entitle the members to :

(1) obnc free pass for one person to
accompany the Member and to travel
by the lowest class by steamer and

{ii) one froe non-iransferable pass for the
spouse to travel by the highest class
by steamer to and fro the usual
place of residonce of the Member in
bis constituency and the nearest
port in the mainland of India, oace
during every sesslon,

"Moved with the recommendation of the President,

N VS
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[Shri Raj Bahadur]

Both these facllities of steamer pass Yor the
spousc and the person 10 accompany the
Member and similar 10 the facflities of rail-
way pass available to the Members for “spouse™
under the existing section 6A, which is now
proposed to be re named as section 6B.

The other amendments proposd in the Bill
are either consequential or verbal in nature.

With these words, Sir, I commend the Bill
for the consideration of the House.

MR, CHAIRMAN : Motion moved :

“That the Bill further to amend the Sala-
ries and Allowances of Members of Parlia-
ment Act, 1954, be taken into considera-
tion,””

SHRI SOMNATH CHATTERJEE : M.
Chairman, we certainly support this Bill. We
should not deny 10 the two hon. Members
representing the constituencies named in the
Bill the privileges and advaniages mentioned
here, But while supporiing that, I wonder
why the Minister of Parllamentary Afiairs
should not consider as why others should be
deprived of those facilities. Even those hon.
Members who do not represent these consti-
tuencies should nut bo deprived the facility of
visiting these areas which are part of India.

Similarly, there are some other areas of
this country where also the bon. Members
representing these constituencies sre not getting
this benefit. One such instaocon is the two
constituencies of Tripura. There is no sailway
copoection and so the railway passes do mnot
help them at all. The o~ly method of coming
is by air to Calcutta and they find it very
difficult to get facilities for that. I would
request the hon. Minister to consider their
case alyo favourahly and bring forward a
suitable legislation at the appropriate time.

The enly other matter which I would like
to bring to the notice of the House is this.
Certainly, the Membets of Parlament should
tave all the facilities and benefits. But we are
also answerabie to the peopit at large in this
country. We find o many occasions that the
sitting of the House has to be" inttrrupted for
vemot of quorum, The ruling party, which has
got & preponderant majority, ¥s unable to
arrange even the minimum attendance fpr the

" purpose of conducting the businesy of the
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House, It seems that having obtained | aimost
monopolistic power they have lost faith in
parliamentary democracy. We find that very
important matters, which are raised on the
floor of the House, are not answered adegui-
tely or fully or not even answered at all. They

are supposed to be dealt with by public
speeches delivered at public meetings.

SHRI RAJ BAHADUR : Is it relevant 7

SHRI SOMNATH CHATTERIJEE : We
must generate faith m parliamentary demo-
cracy, Certainly, Members should be given all
facilities and benefits but we should not abuse
the privileges that we are getting as Members
of Parliament,

With these words, 1 support this Bill,
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SHRI RAJ BAHADUR : Mr Chairman,
Sir, I am very grateful to the hon. Members
for the unanimous support that they have
given to this measure, This is reilly creating
a history in & way.

I also find that the hon, Members have
taken this opportunity to stress the point that
the new provision should not discriminated
between one member and anther and that, if
the two Members, one from Laccadive,
Minicoy and Amindivi Isands and the other
from Andaman and Nicobar Islands, are
gotting this facility, all other members should
also get it. Butlet me iell them thar these
twoc members constitute & class by themselves,
Their home coostituencies lie in one island
and, therefore, thig facllity is belog provided
to them. They do not have very ecasy means
of communications, Let wy imagine for our.
sclves how much time they have 10 spend ia
their journcy. Let us also imagine that this
Is co-terminous, completely in line, with the
facility that other members are getting on the
m’-
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As Regards the qoestion of providing the
same facility to other members is copcerned,
while | must coafess that I too have every sym-
pathy with the basu ides namely that all other
members should also be in & position to visit
these islands—those parts of our country—,
the question is agam one of availability of
finances, | am sure the members themselves
must have taken this particular aspect into
account ; otherwise, they would have come
whth some specific amendment, but none of
them has done so...

MR. CHAIRMAN : All the amendments
have come from you.

SHRY RAJ BAHADUR : They could
have tabled an amendment, but they did not.
As I said, n might nvolve a substanusl
amount of money ; this would have to be cal-
culated and we would then have (o approich
the President for neccssary recomendation On
grounds of cconomy thercfore, we may deny
ourselves, for the time being, this faciliny. On
the other hand, as the Mnister of Shipping
and Transport, | would like the members to
vistt Andamans, Laccadives, Minicoy and
Amundivi 1lands, and if they do so, T will try
to make all possible arrangements for them—as
best as I can That will be something, though
it will not be completely what they want .

MR. CHAIRMAN : Including meals ?

SHRI RAJ BAHADUR : If they come
with me, I will provide meals because then we
shall visit them on an official tour or inspection
tour,

So far as the question of diet is concerned,
this Is not provided with the railway pass also.
Since no diet is provided durlng travel by rail,
so also no dietis provided during journey by
steamer. It is only an additional facility to
caver the soa journey ; nothing more.

1 am grateful to ths hon, mémbers for the
support that they have given, and T hope that
the Bili will bo pamed,

AN HON, MEMBER : What about
quorum 7

SHRI RAJ BAHADUR : About quocsta,
lx matters are extrancous to this tlum'mp-
tion),
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About Tripura, they are entitled to travel
by air. My information is that the Tripura
members can go to Agartala by air. There is
no difficulty about it even in accordance with
the ordinary rules...

MR. CHAIRMAN : Only once when they
attend the session ; not always.

SHRI RAJ BAHADUR : If the House is
of the opinion that we should seriously con-
sider it. we will have to bring another Bill.
(Interruption)

MR, CHAIRMAN : The question is :

**That the Bill further to amend the Sala-
nes and Allowances of Members of
Parliament Act, 1954, be taken into consi-
deration.”

The motion was ad ipted

MR. CHAIRMAN : Now we take up
clause-by-clause consideration,

To Clauses 2 and 3, there are no amend-
ments, I shall put these Clauses to the vote of
the House.

The Question is :

“That Clauscs 2 and 3 stand part of the
Bill.”

The motion was adopted
Clauses 2 and 3 were added to the Bill

Clause 4—(Insertion of new section 6A.)

MR. CHAIRMAN : We take up Clause
4 now. There are three amendments by the
hon, Minister—Nos, 3, 4 and 5.

Amendments made :
Page 2, Hnes 16 aad 17—

Jor “'one and three-fifths of the fare™
substirute—

“one fare” (3)
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Page 2, line 24,—

Jor “one and three-fifths of the fare™
substiture—

“one fare” (4)

Page 2,—
after line 28, insert—

“(6) In addition to a free steamer pass
issued to a member under sub-gection (1), he
shall also be entitled—

(i) to one free pass for one person to
accompany the member and travel
by the lowest class by steamer to and
fro any parl of the constituency of
the member and any other part of his
constituency or the nearest port in
the mainland of India ;and

(ii) to one free non-transferable pass for
the spouse, il any, of the member to
travel by the highest class by steamer
to and fro the usual place of residen e
of the member in his constituency
and the nearest port 1n the mainland
of India, once during every session :

Provided that nothing in this
sub-section shall be construed as
absolving the person accompany-
ing the member or the spouse of
the member from payment of
any det charges payable by
such person or spouse during
such travel.” (5)

(Shri Raj Bahadur)
MR. CHAIRMAN : The question f{s :

“That Clausc 4, as amended, stand part
of the Bill.”

The motion was adopted
Clause 4, as amended, was added to
the Bill.

Clause 1—(Short title)

MR. CHAIRMAN : Now we take up
Clause . There is an amendment by Govern-

ment—No, 2
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Amendment made
Page 1, line 4,—
Jor “1971* substitute “'1972" (2)
(Shri Raj Bahadur)

MR. CHAIRMAN : Now, the question
is.

“That Clause 1, as amended, stand part
of the Bill.”

The motion was adopted

Clause 1, as amended, was added to
the Bill

Enacting Formula
SHRI RAJ BAHADUR : 1 beg to move :
Page 1, line I,—
for *Twenty-second’, substiture—
“Twenty-third.”” (1)
MR. CHAIRMAN ; The question is :

Page 2, line 1,—

Jor “Twenty-Second” substiiute—
“Twenty-third" (1)

The motion was adopted

MR, CHAIRMAN : Now,
is:

the question

“That the Eaacting Formula, as amended,
stand part of the Bill.”
The motion was adopted

The Enacting Formula, as amended,
was added to the Bill

The Thle was added to the Bill.
SHRI RAJ BAHADUR : ér.lm:

“That the Bill, as amended, be passed.”

\
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MR. CHAIRMAN : The question is ;
“That the Bill, as amended, be passed.”

The motion was adopted

16.37 brs,
NATIONAL SERVICE BILL

MR, CHAIRMAN ; Now we take up the
next item, Mr. K, C, Pant

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : I beg to move :*

“That the Bill to provide for the registia-
tion of qualified persons and for the
rendering of national service by such
persons and for matters connected there-
with be taken into consideration.'”

This Bill was introduced in the present in
the present Lok Sabha on the 5th April, 1972,
It had been introduced earlier in the Fourth
Lok Sabha on 26th August, 1970, but with us
dissolution in December, 1970, the Bill had
lapsed.

The main objective of the Bill is to ensure
that engineers and doctors are made available
in adequate numbers for the defence of the
country and for other activitics of national
importance, such as, family planning program-
mes and health services 1n rural areas, con-
struction of dams in remote and difficult
areas, elc.

In the wake of the Chinese aggression, the
Government formulated a Compalsoty Liabi-
lity Scheme whereby engineers and doctors,
upto the age of 40 and 45 years respectively,
in Government service or in public sector
undertakings, wers mads liable to render ser-
vice in the Armed Forces or on work relating
to defence efforts anywhere in India or abroad
for a period of four years, Experience has
revealed that the Compulsory Liability Scheme
cannol, by itself, be relied upon to provide a
sufficient number of doctors and engineers for
the Armed Forces of the Union or for other
forms of natiomal service, It is, therefore,
considerad pecessary thet this liabillty should
be extended to all persons who hold recognised
medical qualifications within the mesning of

*Moved with the reconimendation of the President,



